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In the Rajasthan High Court
Case No : Civil Misc. Appeal No. 700 of 2003, 236, 238, 239, 237 of 2004

Laxman Ram @APPELLANT@Hash Bhoor Singh

Date of Decision : 24-05-2018

Acts Referred:

Citation : (2018) 05 RAJ CK 0183

Hon'ble Judges : VINIT KUMAR MATHUR, ]
Bench : Single Bench

Advocate : B.L. Tiwari, Jagdish Vyas

Final Decision : Disposed Off

Judgement

A For future prospects :,40% of Rs.15000/(Income of deceased),Rs. 6000/
Rs. 6000/

Rs. 15000/- + Rs. 6000/-",Rs. 21000/,

Amount to be deducted as spent

on himself.",Rs. 21000/- / 1/3 = Rs. 7000/,

Dependence Amount,Rs. 21000 4?" Rs. 7000 = Rs. 14000/,

Compensation

due to death",3150 X 12 x 16,"Rs.6,04,800/

Loss of

consortium",,"Rs.40,000/

For the Loss of

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

AAAAA

Rs.AAAAA15,000/",
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Funeral

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
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AAAAA

Rs.AAAAA15,000/",
Medical

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

AAAAAA

Rs.AAAAAA 14,500/",
Total,,"Rs.A 6,89,300/
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